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Per S. S. Godara, J.M.

This assessee’s appeal for AY. 2017-18 arises from the
National Faceless Assessment Centre, Delhi’s order dated 17.08.2021
in DIN No.ITBA/PNL/F/270A/2021-22/1034943240(1), involving
proceedings u/s 270A of the Income Tax Act, 1961 [in short, ‘the Act’].

2. It emerges at the outset that the assessee has filed its

withdrawal of appeal letter as follows :

“The appellant regrets to inform the Hon’ble Bench that by oversight
appellant had filed Tribunal Appeal before the Hon’ble Tribunal for the
year under consideration instead of filing the same before the Learned
Commissioner of Income Tax (Appeals). Subsequently, the same was
filed before the Learned Commissioner of Income Tax.
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Now, the appellant, humbly requests the Hon’ble Bench to kindly treat
the above appeal as withdrawn.”

3. We thus accept the assessee’s prayer to withdraw the

instant appeal.

4. This assessee’s appeal is dismissed as withdrawn in

above terms.

Order pronounced in the Open Court on 17th March, 2022.
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Hyderabad, dated 17th March, 2022.
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